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{2) Thirty-third Report on Action
Taken by Government on the re-
commendations contained in the
Third Report of the Committee on
Jute Corporattion of India Limited—
Jute and Exploitation of Jute
Growers.

12.27 hrs.
MATTERS UNDER RULE 377

(i} NFED FOR THE AROLITION oF CAPITAL
PUNISIHMENT

st T Brevg qream (gwige) o wew
weram, frma & fafer ami & woifas o
& arA w1 Yafr g mrafas £ Seea
1 A A a4 & 1 afg @7y v o
& WYwE T AT ST AT | AgeR Jdy
aqT =o T WART Mfam & gamre wed
amen & Pro 25w argm O AraTear & smi
AT ATHA U7 AIIEAT T3 THET FAF AT q19Y
& agt dreaa wrfas 9 w a1 dtvEE e
arare falty @1 et aar A & wfy awE

g1

arw oferr oF gwyar & ofaeiw 2 &
Faar v ety awr wfgamnadt safa
T T @ 2 e A g & A frafagy
& WAIET AT AT WK AT EEATHY A
§ FrEgT MWE ¥ ava &7 A€ AT @A FEAT

HEETT T 97 | I oF wa, 26 fafum
e q9T 105 WA 4 |

i3

F Py

%i%iaaa.

Pl Pt |

353 5

ERCPEE]
ot i

H]

43 ﬁi

143318
|

%

4

:

CHAITRA 21, 1801 (SAKA)

Rule 377 270

MR. SPEAKER: Prof Mavalankar.
Net here. Shri Rajagopal Naidu.

(ii) AMENITIES TO THE WORKERS OF THE
STEEL Yarp IN MANDI Govinp GARH,
PunJas

SHR]I P. RAJAGOPAL NAIDU
(Caittoor):  Sir, the Steel Yard in
Mandi Goving Garh, Punjab is manag-
ed by Pujab Small Scale Industries
Corporation. It is the consignment
aygent of the Hindustan Steel Ltd.
(SAIL), P.SS.I1C. took contract from
SAIL to loag and unioaq the steel
arriving at the Railway Station in
Mandi Govind Garh and to give
delivery of that steel to the stee] roll-
ing mills in that town. This Corpora-
tion is getting Rs. 26/~ per tonne from
the Steel Authority,

This Corporation instead of employ=
ing the workers directly engaged a
middle-man contractor who is giving
only Rs, 6/- per tonne to the workers
not only that, he has not provided any
facility to the workers as provided in
the Contract Lahour (Regulation and
Abolition) Act, 1870,

As per that Act, canteens, Rest
rooms, first aid facilities, wholesome
drinking water, sufficient number of
latrines and urinals have to be provid-
ed in that establishment. Nothing was
arranged in the Steel Yard, Even the
drinking water is not provded there.

When the representative of the
workers represented to the Union
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Government about the plight of the
workers, the State Government in-
itormed the Unmn Government that
al] facihities were provided in  the
Steel Yard which was beyond the
truth,

I have wisiled the place personally
and found what the workers were
teling was ttuth I 1ppresented the
fact to the Minister of Stee]l and Mines
twice but he was not able 10 do any-
thing to protect the labourers

A« per the above Act, the PSSIC
which 15 the consignment agent has
to register itvelf ag the prineipal
empioyer and the middle man con-
tractor has {o take the licence They
have not done that 111l now For that
contravention, thev should have been
punished but 1t was not gone or they
were not asked to repister ang to get
heence Theretore, the Labour Depart-
mant 1 not able to apply labour laws
to that Corporation That 1s why no
one wis able to protect th¢ workeis
working under the Corpoiation

The workers desire that the Small
Scale Industries Corporation should
ctance] the middieman rontricior and
dnectly employ the workers or they
have 1o appoint the sorictv of the
workers as the contractor

In other <icel verd> workere are
directly ¢mployed and tnry 1 polting
not less than Rs 14/- to Rs 16/-
whereas thesc workers aie  only
getting Rs 6/- which 1v gquite unjust,
nothing but explotation Thie system
19 comung n the way of getting fair
wages by thy workers

1 therefore requect the (Goveinment
%y compel the Punjab Small Scale
Industries Corporation, to register as
principa] employer and employ wor=
ker- directly and provide all amcni-
tic, to the workers gs provided in the
Act and to pay not less than Rg 15/-
per tonne

I hope that the Minister will not
yicld to political pressures and do
justice to the workers,

APRIL 11, 1979
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MR, SPEAKER: Mr Saugata Roy

(11) REPORTED STRIKE BY THE EMPLO-
YEES OF INDIAN AGRICULTURAL RESEARCH
InsTITUTT, PUSA, NEW DELHI

SHR] SAUGATA ROY (Barrack-
pore) Sir Under Rule 377, I wish
to raise the following matter in the
House for the attention of Mr Barnala

“Stirike and agitalion by the
supporting staff of Indian Agricul-
fural Resecarch Ta tiule Fus)

This 15 to draw the atltcntion of tne
House to the callou. attitude of tnr
Minisiry of Agricullure Government
of India to the low paid ¢mployces of
TARl, Pusa Since OHth Maich 1979
theip has been total strike in the
Pusa Campus by the 2600 upporting
staff workmg thae  Manv of them
have been gn an indefinite  hunge
stitke alst  Th emplovees have tried
all  posable peaeful agitationa
mcthods meloding  holding  mas«
dharna torchlirht proces<ion thiougl -
out the night 1n the campus From the
last week they started courting arresis
befor ¢ the Krishi Bhawan and already
500 of them have bern mrre tud by the
Police  The employeeq have no pol-
tical affihation  Their demands are

1 Supporting staff to be promoted
after gvery five years' assessment as
1n the case of Technical staff,

2 The Grude II of the Supporting
Staff mz. 200-250 to be revised and
raized to Rs 210—290,

3 Selection Grade IV of Support-
int Staff vz, 260—430;

4 Daly wage dismisseg emplo-
yees to be reinstated

I think that the Government should
take immediate steps to resolve the
legihmate demands and bring back
normaley 1 the Pusa campus

MR SPEAKER' Prof Samar Guha



